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hDplcmtntaHou of Liberali ed Pension 
Orders 

4652. SHRI. ANWAR AHMED: 
Will the MiDi~ter of FINANCE be 
~Ieased to state ; 

(a) whether Government have 
implemented the Libcralised Pension 
Orders in pursuance of the Supreme 
Court decision; 

(b) if 50, the ca egories of benefi· 
Clarles; 

(c) whether the famiJy pensioners 
have been covel ed uJlder lhete 01 <.leTs ; 

(d) if nOl, lh't reasons therdor ; 

e) ",herh r. Gov 'rnn.eot propo e 
to extend the above pen!>ion urders ((jI 

the family pensioners aloin vit'w of 
the Supreme Court d ci. ion in which 
all the c teaoric of p nsioJ ~r ' were 
included; and 

(f) if not. tb. reasons 1here for? 

THE MINISTER OF STATE IN 
THE , MINISTRY OF FINANCB (SHRI 
S M. KRISHNA) : (a) Yes, sir. 

(b) Pensioners in receipt of follo-
wing types of pension are the! ben fici-
aries:-(l) Retiring Pension (2) Super-
annuation Pension (3) Compensation 
Penson (4) Invalid Pension (5) Compas-
sionate Allowance and (6) Compulsory 
Retirement Pension. 

(c) to(f) Family pension is determined 
on an entirely different basis iind not 
on the basis of the Liberaliscd Pellsion 
Orders of 1979. Therefore, the judge-
mepl of the Suprcq1e Court has . no 
relevance to this class of pensioners. 
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